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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI

0.A No. 53 of 2025

IN THE MATTER OF:

1.

2

3.

G. MOHANA PRIYA

D/o. Gopinath, Aged about 29 years,
N-4, Bajanai Koil Street,
Gurupatham Nagar,
Varadharajapuram,

Kanchepuram, Tamil Nadu-600044.
9940178702
stanly.lawyer@gmail.com.

A.R. RATHNAKUMAR

S/o. Rathnasabapathy,
Aged about 65years,
N-9, Moogambigai Nagar,
Varadharajapuram,
Kancheepuram, Tamil Nadu-600044.
9940178702
stanly.lawyer@gmail.com.

RAYAPPAN VEERARAGAVAN,
S/o. Veeraragavan,
N-3/30, Christhu Raja Kovil Street,
Erumiyur, Tirumudivakkam,
Sriperumbudur, Kancheepuram,
Tamil Nadu-600044.
9940178702
stanly.lawyer@gmail.com.

4. JOSE PUNNOOSE,

S/0. M C Punnoose -
N-82, Navodaya, Varadharajapuram,
Kancheepuram, Tamil Nadu-600044

9940178702, stanly.lawyer@gmail.com.

...Applicants

pnu\d
JOINT CHIEF ENVIR MENTAL ENGINEER
TAMILNADU POLLUTION CONTROL BOARD,
No.76, MOUNT SALAI, CHENNAI-600 032.



_VS-

1. WATER RESOURCE DEPARTMENT,
Public Welfare Department,
Government of Tamil Nadu,
Through the Chief Engineer,
PWD Estate, Chepauk,
Chennai-600 005.
eicwrdtn@gmail.com,
044-28410402.

2. TAMIL NADU POLLUTION CONTROL BOARD,
Through the Chairman,
76, Mount Salai, Guindy,
Chennai - 600 032
Tel: 044-22353134-139
Email-ID: tnpcb-chn(@gov.in

3. THE DISTRICT COLLECTOR, KANCHEEPURAM DISTRICT
First Floor,
Collectorate,
Kancheepuram - 631501
Phone: +91-044-27238433,
Email: collrkpm(@nic.in.

4. TAMIL NADU STATE ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY
Through the Chairman
Ground Floor, Panagal Maligai,
No.1 Jeenis Road, Saldapet Chennai-600 015,
Tamil Nadu
mstnseiaa@yahoo.com.
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5. CHENNAI METROPOLITIAN DEVELOPMENT AUTHORITY
Through the Member Secretary,
Thalamuthu-Natarajan Maaligai',
No.1, Gandhi Irwin Road, Egmore,
Chennai-600 008.
044-28414855, msecmda@tn.gov.in

6. KISHKINTA LAND DEVELOPERS PRIVATE LIMITED
Through the Director, _
Manek Mahal, 6th Floor, 90 Veer Nariman Road,
Mumbali, ‘
Maharashtra- 400020.
info.kishkintaland@gmail.com.

7. URBAN RISE (OPUS 96)
Through the Managing Partner,
Plot No.'A', No. 36/1,

Gandhi Mandapam Road,
Kotturpuram, Chennai 600 085.
info@urbanrise.com

8. ALLIANCE INFRASTRUCTURE PROJECTS PVT LTD
Through the Managing Director,
Plot No. 'A, No. 36/1, Gandhi Mandapam Rd,
Chitra Nagar, Kotturpuram, Chennai,
Tamil Nadu 600085.
044 4354 6999. e B e, Respondents

REPORT FILED ON BEHALF OF THE SECOND RESPONDENT-
TAMIL NADU POLLUTION CONTROL BOARD.

I, S. Indiragandhi, D/o.A.Soundararajan, aged about 58 years, having office at
No.76, Mount Salai, Guindy, Chennai-32, do hereby solemnly affirm and

sincerely states as follows:

2. I respectfully submit that I am working as the Joint Chief Environmental

Engineer, Tamil Nadu Pollution Control Board, Chennai and I am authorized to

JOINT CHIEF ENVIRONMENTAL ENGINEER

TAMILNADU POLLUTION CONTROL BOARD,
No.76, MOUNT SALAI, CHENNAI-600 032.



file this report on behalf of the Second Respondent (Tamil Nadu Pollution
Control Board) and as such I am well acquainted with the facts of the case from

the records available in our office.

3. It is respectfully submitted that the application is filed with the following

prayers before the Hon’ble National Green Tribunal, SZ, Chennai.

“I. Direct the Respondents No. 1 to 4 to remove all illegal
encroachments made by Respondents No. 6 to 8, which have
obstructed the free flow of water into the Adyar River and
impeded the natural water conduits that serve as a flood
shield for the regions of Varadharajapuram, Erumiyur, and

Rayappa Nagar.

II. Direct the Respondents No. 1 to 4 to conduct a
comprehensive survey of the water canals using village maps
and to take necessary measures to restore the water
canals/tanks in the region to their original position, on the
undisputed fact that the region of Varadharajapuram,
Erumiyur, and Rayappa Nagar have been consistently

affected by recurrent flooding each year.

III. Direct the Respondent No. 4 to initiate appropriate legal
action against Respondents No. No. 6 to 8 for their failure to
obtain the mandatory prior environmental clearance under

the Environmental Impact Assessment (EIA) Notification

before the commence of the activities.

IV. Direct the Respondent No.4 not to consider the

application for environmental clearance under the category

p
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of "New Project" on the grounds that the project proponents
have already commenced large-scale of construction
activities without obtaining the mandatory environmental

clearance.

V. Initiate penal action and impose environmental
compensation on Respondents No. 6 and 7, including
restitution measures,l for the illegal encroachment of water
canals, violation of statutory provisions, loss of ecological
services, and the costs associated with restoring
environmental and -ecological damage caused by their

actions.

VI. Fix responsibility and impose penalties on the official
respondents who have wilfully neglected their statutory
duties and turned a blind eye to the violations, despite
multiple complaints raised by the Applicants.”

4. It is respectfully submitted that on 26.3.2025, the Hon’ble National Green
Tribunal, SZ, Chennai has directed the respondents to file their replies/reports,

to comply the above order, the second respondents submits the report herein.

5. It is respectfully submitted that the unit of M/s. Alliance Infrastructure
Projects Private Limited pertains to a proposed residential building project to be
located at Survey Nos. 480/1 (Part), 481/1 (Part), 483/1B (Part), 473/1 (Part),
480/3 (as per Patta 480/3A, 480/3B), 480/4A (as per Patta 480/4A1, 480/4A2),
340/1, 474/1B (Part), 475/1 (Part) (as per Patta 475/1A), 474/1A (Part), 340/2,
and 481/2 (Part) of Varadarajapuram Village, Kundrathur Taluk, Kancheepuram
District.

Aokl
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6. It is respectfully submitted that the SEIAA, Tamil Nadu has issued
Environmental Clearance to the unit of M/s. Alliance Infrastructure
Projects Private Limited via File No. 11714, EC Identification No.
EC24B3812TN5371181N dated 02.04.2025(c2‘1§y%§££l€0sed) for the
proposed construction of a high-rise residential group development
building at the aforementioned survey numbers, falling under Category B1
of Item 8(b) — Township and Area Development Projects — as per the

Environmental Impact Assessment (EIA) Notification, 2006 as amended.

Detaﬂs of the Environmentz}l Clearance are as follows:
i. Plot Area: 40,208.77 sq.m.
ii. ~Proposed Built-up Area: 1,77,399.59 sq.m.
iii. Number of Dwelling Units: 1,449

iv. Project Description:

The project comprises 8 blocks.

a. Blocks B and C will have an extended lower
basement for parking and sump provisions.

b. Blocks A to G will consist of stilt + 14 residential
floors (totaling 1,449 dwelling units).

c. An upper basement floor for parking and sumps
will be constructed for Blocks A to G.

d. Block H will serve as a clubhouse with a ground
floor + 2 upper floors and will include a swimming
pool, party hall, gym, tuition center, and co-
working space.

v. Sewage Treatment and Reuse:

The total sewage generated from the project is estimated

at 1,034 KLLD, which will be treated in a 1,110 KI.LD

JOINT CHIEF ENVIRONMENTAL ENGINEER
TAMILNADU POLLUTION CONTROL BOARD,
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Sewage Treatment Plant (STP).
The treated water output will be 982 KILD, of which:

a. 374 KLD will be used for toilet flushing,

b. 39 KLLD will be used for greenbelt development
and OSR (Open Space Reservation), and

c. The remaining 569 KLD will be utilized for

avenue plantation.

7. It is respectfully submitted that officials from the Tamil Nadu Pollution
Control Board (TNPCB) inspected the project site on 26.05.2025 and observed
that the site was vacant, with no commencement of construction or activity in

connection with the granted Environmental Clearance.

8. It is respectfully submitted that the representative of the 8" Respondent Unit
of M/s. Alliance Inﬁastructure Projects Private Limited has informed that the
unit of M/s. Urbanrise Constructions Private Limited purchased 10.70
acres of land from M/s.Vees Properties (formerly known as M/s.KGS
developers limited). The unit of M/s. Ui‘banrise Constructions Private Limited
has appointed general power of attorney M/s. Alliance Infrastructure Projects
Private Limited for the proposed construction of a high-rise residential group
development building in the a‘rea of 40,208.77 sq.m.(9.936 acres) for which the
unit has been granted with Environmental Clearance. The Consent to establish

is yet to be applied by the unit.

9. It is respectfully submitted that the M/s.Vees Properties (formerly known
as M/s.KGS developers limited) has appointed general power of attorney M/s.
Kishkinta Land Development Private Limited for developing 900 individual
residential plots in the name of URBAN RISE (OPUS 96) across an area of

45.11 acres in Varadarajapuram and Enifnaiyur villages. For which, the unit has

I
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obtained planning permission from CMDA vide planning permission no. 15775
dated: 12/03/2024 for layout development. The unit has informed that, currently
the plot selling is under progress and these pIotS will be handed over to
individual owners for independent construction. Further, it was informed that as
per the EIA Notification, 2006 as amended, Township and Area Development
Projects covering an area exceeding 50 hectares require prior Environmental
Clearance under Item 8(b). But this project total extent of the plots is less than
50 Ha. '

Therefore, it is humbly prayed that this Hon’ble National Green Tribunal
(Southern Zone) may be pleased to pass such order or further other orders as
this Hon’ble Tribunal may deem fit and proper in the facts and circumstances of

this case and thus render justice.

. \f»‘\\?/g
JOINT c_me%ﬁé&m%ﬁmmsan

TAMILNADU POLLUTION CONTROL BOARD,
No.76, MOUNT SALAI, CHENNAI-600 032.

VERIFICATION

I, S. Indiragandhi, D/o.A.Soundararajan, working as the Joint Chief
Environmental Engineer, Tamil Nadu Pollution Control Board, Chennai — 600
032, having office at No.76, Mount Salai, Guindy, Chennai — 32, do hereby
verify that the contents of above report are true to the best of my knowledge
through records. |

JOINT CHIEF ENVIRONMENTAL ENGINEER

TAMILNADU POLLUTION CONTROL BOARD,
No.76, MOUNT SALAI, CHENNAI-600 032.




AN NEXUEE

File No: 11714 q
Joloodo 0 .Government of India
; :;'l\filmstry of Envn'onment, Forest and Climate Change
'--(Issued_by the State Env;ronment Impact Assessment
thi ':"'}ty(SEIAA), 'I‘ANIIL NADU)

. Dueozo4nors

yposed project of the EIA

* 2. The particulars of the proposal are as below : .

ECZ4B3812TN5371181N
Co11714
" Fresh EC
: e BL Y e
y Included Schedule No.©  §(b) Townships/ Area Development Projects /

 @EC IdenuﬁCamm Moo
(i) FileNo.
({i) Clearance Type
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: _ehab111tat1on entres o
: Constructxon of ngh Rlse Remdentlai Group
. ___Development Buﬂdmg by M/s AIhance :
S ":':-'Inﬁ*astrucmre Projects Private Limited
% ‘ALLIANCE ]NPRASTRUCTURE PROJECTS
= ,:SPRWATE LIM]TED -

(vii) Name of .I.’rojégi__":.." i

(viii) Name of Companyl()rgamzatmn

(ix) Location of Proj ect (Dlstrlct, State) - g_KAN CH]PURAM TAMIL NADU

(x) Issuing Authority .~ - - L 'SEI.AA -'
. (xi) Applicability of General Condmons as per e
EIA Nouﬁcatmn, 2006 ;

'ludmg Form~2(?art A and B) EMP i

1. In view of the particulars given m thePar _ R
of EIA ; otiﬁcation 2006 and 1ts s

were submitied to the SEIAA-TN. ft
subsequent amendments. -
2. The above-mentioned
meeting and all the dog
Code above. o
3. The SEAC, basei

2 .25 'Ihe.mmutes ofthef-:.- -
sed by-scanmng the QR R

project.
6. The Proj
which forms pat
7. The PP is un
this EC. Validity
complete the construci
submitted to the regula
amendment :
8.Salient features of the propos:

tlﬁcatlon 2006 and its §ij-_'_f S

Category of Project

Proposal Number p

Name of the Proponent - Mi/s Alli

Name of the Consultant - ECOTECH LABS PVT LTD
Date of Application 123122024

Estimated Project Cost (Rs. in crore) "°214.33 CRORES

Green Building Norm Committed - IGBC GOLD. PR
~* "PROJECT SUMMARY

SL No. Description. .~ © ~Total Quantlty
0" GENERAL

1. Plot Area s 4020877 o

2. Latitude & Longitude of all Comers of the Site ~ 12°56'S. 08"N 80° 4*2__’2.89"-_
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.

12°56'7.42"N 80° 424.49"E
112°56'6.65"N 80° 4'25.72"E
" 12°56'6.09"N 80° 427.91"E
. 12°56'3.98"N 80° 4'27.05"E
12°56'3.43"N 80° 427.77"E
12°56'3.05"N 80° 4'29.09"E
©12°56'0.68"N 80° 428.14"E
12°56'1.10"N 80° 426 .99"E
1 12°56'0.33"N 80° 4'26.51"E
12°56'1.14"N 80° 424.83"E
1 12°56'0.94"N 80° 4'24.71"E
12°56‘1 70N 80° 4'23 O6"E :

S

ended Lower
& Sumps) and
‘Parking & Sumps)
ors with 1449 No’s. of
use) Ground floor + 2
1, Gym, Tuition Center &

- SQMT

_ '_;rpe'rm{ssiblc- _.Ground -_,c:ove
- (50%) : :
'Prpposed Ground Coverage Area (30%) 11960 41 Dot e SOQMT
Permissible FSI Ai'ea 196017.75 o SQMT
e 131526.05 SQMT
_'Other Non FSI Areas mcludmg45873 54 o SQMT
-__'_.-basement area parkmg araa etc., ST . EREARTE TN - S
« : - -4202.58 '- R - SQMT
;Pmposed Total Blult Up Area 177399 59 e : SQMT
e WATER ;
Constructmn Phase

-~ SIATNI NFRA2/51 5722/2024 Page 3 of 37



20, WaterRequuement i g .:_,_: kD
21. Source - e anate Tankcfs . S
22. Mode of Disposal - .- * Septic Tank/Soak Plt T
R Operatmn Phase '
23. Total Water Requirement .- 1148
i. Fresh water requirement - 735 SR
il. Treated recycledwaterrequarement 41-3:_’: SR
24. Fresh watex requlrement R ST R
i. Domestic EREER S 733
ii. Swimming Pool Topup =~ g
25. Wastewater Generation
26. Treated Water Generatmn
27. Utilisation of Treated Water
i. Flushing use
ii. Greenbelt & O

28.
29

30.  Proposed C_z_tp=

31.
32

33.

34
3s.
36.
37.

38.

39.
40.

ii. Non - Biodegradable
41. Quantity of Sludge Gener
& Disposal K ibelt developmen
42, Quantity of BE-Waste Generation &22 SR
Disposal
43, Quantity of Hazardous waste Generatlon() 3 -
& Disposal RNy

‘Mode of Treatment & Dlsposal S
44, _ The ondegradabie waste w111 be
processed in the proposed Orgamc ¥
Waste convertor to. be mstalied m the
SRS sﬂ:c

Organic waste

SIAITN/AINFRA2/515722/2024 . Pagedofsr




5. - ' o e Siudge Genemted fmm STP : -l .3 " 54Kg/Day - Will be used as a Manure TPD

S e - for greenbelt development
4G o E- Waste ; -Handed over to Authorised Recyclers
R o Rt :Hazardous waste .- "-Handed over to Authonsed Recyclers

RAEr POWER REQUIREMENT S :
13486 : ' KVA
: .(3 625 KVA 2 Nos & 500 KVA "IKVA
S ZNo

) 625 KVA 2 Nos & 500 KVA - lNos.
o 3N0-0 6T/Ycar

: 'I'otal Powar Requlrement

S NO and capac1ty ofthe DG sef:s ;
__'Fuci and its Quant:ty g
“Solar Panels — - Roof" Coverage

e B2 '.""_Hot WaterReqmrer_nent
e .:_'_;Of w!nchmctby Solar P

5,persons ~2BE ¢
¢ -3 BHK

t will be spent
-1 year after

e :_' . Buﬂdmg rcpalr w_ork § pler s¢ :
Immbuhyur Govt: school 9 km SE .

ST Green belt development in the school

L Prowdmg hyglene Toﬂets rooms for studcnts

: élated books i the

G schoo: hbrary
 iv. Infrastructure: devciopment works 1f any as per

: 'dcmand G .

v Bmldmg repaw workas per school demand

| SITNINFRAZSH572212024 Page 50137




Renovation -~ = of =~ Uram Kulavalpattrl 00‘-
village,Pudukkotta through DRDA - o s
Fund to mitigate man animal conﬂ1ct thxough Ch;cf fe1 L

Wildlife warden _ R i
Total Cost Allocation L B e

4

9.General Instructions: ' o ; ' : ' i H R L
(i)The project proponent shall prornmentiy advertise it at least in two locai newspapers of the. Distnct or. State of wh,tch"-'_"; o
one shall be in the vernacular language within seven days md:catmg that thc pro,;ect ‘has been : cdrded env1ronment_: :_ '
clearance and the details of SEIAA website where it is dlsplayed i - R
(ii)The copies of the environmental clearance shall be submztted by the: prolect roponents to the' Heads of local bOleS S
Panchayats and Municipal Bodies in addition to th offi the ‘Government’ Who m tum must display the Same_."{.' : S
for 30 days from the date of receipt. =~ - e
(iii)The project proponent shall ha
case of Company) or t_:_dmp 1
balances and to bring int
conditions. '
(iv)Action plan fo
proponent (during;

p,rovcd by.the Board of DHECtOIS (m
to. hf‘;“_’? Pr-q?elf -“h‘?‘f'-ks_ "“_ld---

10. This issue
SEAC and:§

Copy To
1. The Secretar
2. The Addition
3. The Chairman, €
Delhi-110 032, L
4. The Chairman, TNPC
5. EI Division, Ministry of
6. Integrated Regional Office o
7. File Copy.

A Nagar Nevw

Annexurel i S

Specific EC Conditions for (Townships/ Area Development Pl"o'j'eéts_ / Rehabllitatmn Ceatr %

1. Seiaa Specific Conditions:

S. No | ECcOﬂdmﬂns

1.1 i) The building plan & design should strictly adhere to LCA norms,

SIATTN/INFRA2/515722/2024 . Page6ofar




BNo e 5_ EC Conditions

. i 11) The 'bmldmg geometry,_ desngn & engmeermg should ensure congesnon free atmosphere within

shall be uploaded in the

and outside the

o water Environment,
£ the inhabitants within and in the

;__'9 “The' proponent shali ad P trategxes to reduce electnc;ty demand and consumphon

10 The proponent shall provxde provzslons for automated energy efﬁc1ency

e 12 The proponent shal! prowde adequate capacfty of DG set (standby) for the proposed STP S0 as

toénsure 'contmuous aud efﬁment operatlon. s

Regulatory Frameworks " e SR

|13, The propo ent shall eﬂ‘eemvely unpkement and stnctly adhere to the Sohd ‘Waste Management

.'_:Riﬂes 2016, E-Waste (Management) Rules, 2016, Plastic Waste Management Rules, 2016 as
1 amended, Blo-Medlcal Waste Management Rules, 2016. as amended, Hazardous and Other Wastes

1 (Management and Transboundary Movement) Rnles 2016 a5 amended, Construction and

Page 7 of 37
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S.No

R Condmon

Database mamtenance& audits - e i Sl 1o
15. The database record of Envuonmental condmon_ of __a.ii the events from.pre- constructwn, |

.-Bm(hversny o

Demclition Waste Management Rules, 2016 & Battenes (Management and Handhng) Rules, 2001 '
14. The proponent shall provide elevator as. per rules CMDA/DTCP & ST

construction and post-constmcuon should be mamtamed n .d,tgmzed format

16. The proponcnt shouid mamtam Envn‘onmental audlts _to measure_ and mltlgate'EnvuomnentaI -

concerns.

-Enwronment from wmd_'-- SRR

] ity, trees,

shall be made it
-the premises.’ Separate g

cd for the : ehxe" ar movement
Solid waste Management - : il

-32. The proponent. shalI ensﬁre that no fonn of mumcxpai sohd waste shall be dlsposed out31dc the_'::- Ca

‘proposed proj ect site. at any time.

33. The proponent should strictly cdmply With, Tamil Nadu'.Geve nment order regardmg’ban on one. e |

time use and throwaway ‘plastics u‘rcspcctlve of thxckness'wth effect'from 01 01 2019 unde.r"f_ CUR

~Environment. (Pmtection) Act, 1986
EMP - :
34. The proponent shall stnctly adhere 10 the EIA/EMI’ report : RO I
35. The proponent shaII ensure that the green ‘belt: plan is unplemented as mdlcated in EMP Also A
the proponent shall eprore pOSSIblhthS to prov1de sufﬁeient grass lawns S
Others . o e

SIAITN/INFRA2/515722/2024

way. rosult 'in_ﬁihe'_.éﬁreﬁé_ af.iﬁva'si\;.ef 1o

fﬂora & fauna and_ L :
rany elrcumstances e

Py



S.No

T
: -';L : EC Conditions

--’36 As per thc

f': stoppage of work.
:'.-37 The prag

-Poliuter Pay - Principle’,
-Env:ronmental damage caused due 10 the proposed activity including withdrawal of EC and

ect proponent shaii adhere to helght of the bulldmgs as committed.

the proponent will be held responsible for any

 SIATNINFRA251572212024
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AFFIDAVIT FURNHSED BY THW .. Sl

I, Mr. Dega Srinivasalu Reddy, Authonsed Slgnatory represcnt M/s Sameera Estates anate:.:_'

Limited & M/s. Alliance Infrastructure Prq;ects Pvt Ltd havmg 1ts regzstered ofﬁce at Plot No. i
‘A’, No. 36/1, Gandhi Mandapam Road, Kotturpuram, Chennal 600 (385 Tamli NadLL Wei._-_. .
have Proposed Copstruction of High- R}SG Res1dent1a1 _Group Development Bu11d1ng m Survey_' -_ : .
No’s. 480/1 (Part), 481/1 (Part), : o )’ .480/3 (as per Patta 480/3 A _'

be disposed to authorized Tec

Environmental Management P

Environment Management Plan Constructxon phase

Description Budgetary Allocatxon (Rs. n Lakhs)
ST Capltal . Operatlonal Sl

SIATNANFRA2/515722/2024
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9

! Drmkmg Water & Samtatlon (Temporary Toﬁct) 2.5 4.0
i ['Facﬂ:tnes S

+ .| Storm Water Managcment
b ;'Sohd---WastefDebrls-Managem'eﬁt‘._
‘Environmental Monitoring in sﬂ:e

o | 33
08 | 40

25 |5

- -1 Dust Suppression’ Measurcs_:___
'Occupatlonai Health & Safcty

: ‘Cost (Lakhs)

80 KWxQZhrs X 365 days 10
:Manpower cost 02X 12 months 2
R -_Consumabies/Chem;cals - el 3
|2 | Excess treated sewage disposal - 12
|22 | Solid Waste Management T I
S -f.Door toDoo ColiectmmGarbage i 4

3; ATN llNFRA2151572212024 : Page 11 of 37




3 Greenbeltdevelopment L e
Gardener(1No for every 25008qmts) - 2x12months |
Manure T T T

4 Ramwaterharvestmg L e
Maintenance Staffs - o] 2x12months - -

Solar streethghts & Solar panel _ e

6 | Environmental Momtormg o

Sampimg—Sewage once it

1. Providing
library

1v. Infrastructure ¢
demand ' : _
v. Building repair Work as per school demand .
Renovation of Urani, Kulavaipatti Village Pudukkottai
through DRDA o
Fund to mitigate Man Animal confhct tbrough Chief ': '
‘Wildlife Warden '
Total Cost Allocation

4

SIA/TN/INFRA2/515722/2024 o petaofar




),(

o The capltal cost of Rs 214 Lakhs towards CER activities will be spent before applying CTO

. : '_'We assure _that we are hable for the Operatlon and mamtenance of STP on BOOT basis & OWC

e for a penod of 10 years from the date of operatlon of the pro;ect

T We“aks_d_'asif;urej that_:th_e'Stpi'ﬁ_lfﬁr_ate_rfﬂrg_in :_W_duld n‘o‘t carry any unite'a'ted or treated sewage.

- 'We also assure that our proje ater bodies such as rivers, canals,

The pond is
cted as insurance

agamstiow rainfal e surroundmg area, (2)

"'as a ﬂood control me astage of runoff waters during

":_the penod of heavy amfall an(i (3) as'a devwe Whlch Was criicial to the overall eco-

;5:system. S

: 4 .:Prc)]eet proponent 1s .adwsed 0 explore the pOSSlblhty and gettmg the cement in a closed

_-'cont iner '_rather through the plasnc bag to prevent dust emissions at the time of

loadxng/ﬁnloadmg' L
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5. Project proponent should ensure that thété_ WIllbenouseOf“SlﬂgleuseofP}asuc” I_ .. -

6. The proponent should prov1de the sufﬁc:.ent electnc vehzcle chargmg pomts as per the-::__ '- S

requirements at ground Ievcl and aHocatc the safe and suxtabie place m th premlscs for_-- S

the same.

7. The project proponent should develop green _belt in the .township -per the pian e

submitted and also follow th

as per the norms.

CER Activity ..

Government Higher ;S;’cox_tdary School —ZlOkm, 1 :fﬁThe ameunt

SE

: !'wﬂl bc spcnt.-'-

I. Green belt devclopment n the school

ii. Providing hygiene Toﬂets rooms for students
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: _111 Provzdmg Envnonmentai related books in the Envirorimental

| clearance

_school hbrary

lzv Infrastructure development works 1f any asper . o

L __fv. Bu:lldmg repalr." fk"és':.ﬁef'ééﬁdbl.dem.aﬁd
- _:_:Immbuhyur Govt s 001 3 91(m SE:

I Green bclt'developmeht ;
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5. The project proponent shali obtain Consent to Estabhsh / Operate under the prov;smns._- ) "
of Air (Prevention & Control of Poliutzon) Act, 1981 and the Water (Preventzon &
Control of Pollution) Act 1974 from the concemed State" Pollutlon Control Board/

Commmee

6. The proj ect proponent shall obtam the necessary permlsswnf' r drawmg of go o _d water

/ surface water required f"f the Proj ject from the comp '_'tent authorzt)’ s
7. A certificate of adequaoy of availabl : . _

project ann_g with the
All other statt

smoke & othe:
well as the sife ;
construction, contmuous dust/ _ Is all: 3-met e
height). Plastlc/tarpauhn sheet covers shall be provxded for Vehxcies bnngmg m sand ::.::- D
cement, murram and other construcnon matenals prone to _causmg dust pollutlon at the S

site as well as taking out debris from the 51te

5. Sand, murram, loose soil, cement, stored on 31te should be covered adequately'so as to o S

prevent dust pollutlon

6. Wet jet shall be prov1ded_ for grinding and_Stoﬁe cuttmg o

SIA/TN/INFRA2/515722/2024
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7 Unpaved surfaces and Ioose soﬁ should be adequately sprinkled with water to suppress
5 -'_._-'dust

8 AII constructmn and dernolztlon debns shall be stored at the 51te (and not dumped on the

o _'roads or. open 'spaces' oﬁtsxde) before they are properiy dlsposed All demolition and

.."._._'.."_';Construction waste. shall be ;managed as’ Pel' the va‘smns of the Construction and
; _3.3Demol1t10_ Waste Rules 2016

i _ 9 _- The dlesel generator sets_t' t SONS ri;cﬁ'eﬁ_;._phﬁse'shall be low Sulphur

| ___;dlesel type and shall

prescribed for air and noise

_m1881on 'stan'

vesting shall be
scted by the project
ffice, MOE_F.&CC'along with

e -'measured

o '__proponent The rec T

o '_ ;-'fHaif Yeariy Comphance Rep_ : v : e
: 5. A certlﬁcate shail b obtamed from the local body supplymg water spec1fy1ng the total

._'_annual .Water "lva;liablhty Wlth the local authonty, the quantlty of water already

- .commltted the quantlty of water allotted to the prOJect under consideration and the

.- '_"f:_;balance water avaliable. Th1 shouid be spec1ﬁed separately for ground water and

'sm'face Water sources, ensunng that there 1s no nnpact on’ other users.
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6. At least 20% of the open spaces as requlred by the local bmldmg byelaws shall bc .

pervious. Use of Grass pavers paver blocks wzth at least 50% opemng, Iandscape ctc '_ o

would be comldered as ‘pervious surface

7. Installation of dual pzpe plumbmg for supplyxng fresh wate _r': drmkmg' cookmg and :

bathing etc and other for supply of recycled Water for ﬂushmg, landscape'lrngatmn car :'._:5___: L

washmg, thermal coohng, cond:tlomng ete.. shali be done

8. Use of water savmg devices ﬂushmg_systems, use of Iow ﬂow : o

faucets tap aerators. mcorpor.ated m the bulldmg e £

oflowfow

- All rechafges-

14. No ground water shall

15. Any ground water dewatering \z managed 'and shall conform to the':'_'_"-'. : LR
approvals and the gu;delmes of the CGWA in the rhatter Formal approval shall be taken = s

from the CGWA for any ground water abstractlon or dewatenng

16. The. quantity of freshwater usage,’ water recyclmg and ramwater harvestmg shaﬂ be -
measured and recorded to monitor the water balance as progected by the iject E | .
proponent. The record shall be submitted to the Reglonal ofﬁce, MOEF &CC along Wlth';-:'_:' : 3
Half Yearly Compliance Reports (HY CR) : B
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17 Sewage shall be tre'"'ted m the STP with temary treatment. The treated effluent from

STP shall be recycled/re-used for ﬂushmg, AC make ‘up water and gardening. As
proposed, not related water shall be d1sposed into mumclpal dram. _

- ::'3:'18 No sewage or untreated efﬂuent water wouid be discharged through storm water drains.

:: : ;.:19 On51te sewage_treatment of capac:ty of treatmg 100% wastewater to be installed. The

mstallatlon of the Sewage Treatment Plant (STP) shall be certlﬁed by an independent

expert and a report in this reg arc shall be su nitted to the Mmistry before the project is

con:ums 'xoned“for 0 sused on SIte__for landscape,

.regar | part of Half Yearly
| "Comphance Report

o 3. _Acoustlc encloéures for DG sets, roise barriers for ground-run baYS, ear plugs for

e operatmg' personnel shall be 1mplemented as. m1t1gat10n meastites for noise impact due

o ground sources‘ :

5. ;".Energy Conservatmn_MeasureS' S

_'_:_:-:_1 Comphance thh the Energy Conservation Buﬂdmg Code (ECBC) of Bureau of Energy

':-Efﬁmency shall be' -nsured Buﬂdmgs m the States - wh1c:h have notified their own
_ ECBC shall comply w1th' the State ECBC
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2. Outdoor and commeon area hghtmg shall be LED

3. The proponent shall prov1de solar panels covermg a mlmmum of 50% of terrace area as_ :_ S

committed.

4. Conceptof passwe solar de51gn that mmmnze energy consumptmn in 'buildlngs by usmg'-_'; o S

design elements, such as buﬂdlng onentatlon, iandscaplng,_ efﬁcxent buﬂdlng enveIoPe S

neighbouring ¢ nons for general.*_': : e

satety and hesth spt o vt the ol of

competent authority.

3. Separate wet and dry bins must be prov1ded m each umt and at the ground leVel'for?; S

facilitating segregatlon of waste. Solxd waste shall be segregated mto Wet garbage and':__':_'_. : _. o Ll

inert materials.

4. Organic waste compesﬂ Ven:mcuiture p1t/ Orgamc Waste Converter w1thm the premxses'_-"ﬂ: R

with a minimum capacity of 0.3 kg /person/day must be mstalled
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i : 5 '-:_-All non—biodegradablc waste shall be handed over to authorized recyclers for which a

S 'wntten Qtze up must bc done w1th the authonzed recyclers. -
6 --_Any hazardous v

ast: -geﬁerated durmg construcnon phase shall be d1sposed of as per

'.:'_g:fapphcable _rules':-'and NOrMS: Wlth necessary approvals of the State Poﬂutlon Control

- _.__k'__compensatory plantatxon' m thc ratlo of 1 10 (1 €. piantmg of 10 trees for every 1 tree

:' g "that 1s cut) shali be done and mamtamed Plantatmns to be ensured species (cut) to

spcc1es (planted) Area for green belt dcvelopment shall be provaded as per the details

"'._-Eprowdcd m the prog ect document i
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4. Topsoil should be stnpped to a depth of 20 cm from the areas_ proposed for buﬁdlngs '_ o
roads, paved areas, and external semces It should be stockpiled aPPmPI‘iately . o
designated arcas and reapplicd d‘mﬂg Plantat1on cf the Proposed egetauon on szte i
5. A wide range of mdlgenous plant specws shouid be Plaﬂted a5 'glv.cn - the Appendlx-l : 
D-... artmcnts and_ State-f_ : o

in consultation with the Govemment Ferest/HortlcuI ;

Agriculture Umversﬂ:y
8. Transport.

I. A comprehensive mobi zdelmes' (URDPFI), shau::ﬁ_j__‘_' e

be pi‘e;_a_éﬁéd 1

_ave.thelr onsent to'.'_’_--;:_'-';

the implementatibn o

departments.

e partzc1pat1011‘ of these: ': e :

9. Human Health Issues: 7 . oy
1. All workers working at the construc‘uon sxte and mvolvcd in loadxng, unloadmg, Camage' G

of construction material and constmctlon debns or Workmg m any area Wlth dustf' B

pollution shall be provided with dust mask

2. For indoor air quality the ventilation prov:saons as per Nat onai Bmldmg.Code of IndJa




3

3 Emergency preparedness plan based on the Hazard 1dent1ﬁcatlon and Risk Assessment

o (HIRA) and Dlsaster Management Plan shall be unplemented

Pro shall | ¢ macie for_'__: & housmg of constructlon 1abour wnthm the site with all
__*-necessary mﬁ'astructure and fac111ties such as fuel for cookmg, moblle toilets, mobile
__:_STP safe drmkm water, medlcal health care creche ete. The housmg may be in the

g ﬁ_ form _of tempo:rary strﬁctures to be removed after the completlon of the prOJect

approved by

: tal_.'protection

anﬁr. other purpose.

_:.'-"Year wise p:ogresg n s aﬂ be reported to the
'*_'Mmstry/ReglonaITOfﬁce alon vith'the Tial ‘Y” arly Comphance Report (HYCR).

10 'Mlsce'll.aneous' : =

l Thc prOJ ect proponent'shaﬁ prommenﬂy advertlsc itat lcast in two local newspapers of

the sttnct or State, _of whlch one shali be in Tamil language Wlthm seven days

v

: "'dicatmg that the pro_]ect has been accorded env1ronment clearance and the details of

MOEFCC/ SEIAA WebSIte Where 1t 1s dlsplayed
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2. The copies of the env1ronmenta1 cIearance shall be s bmitted by__ the prolect proponents_ R

to the Heads of Iocal bodies, Panchayats and Mummpal Bodws m addmon to. the._3"- o
relevant offices of the Govemment who in turn must chspiay the same for 30 days from_' s

the date of recelpt

. Concealing ‘_@"’:SUI_f :@ﬁ‘?@’Qdﬁi@ﬂ B AT
of this environment

(Protection) Act, 1986.

rovisions of Environment -

11. The Authority (SEIAA) may revoke or suspcnd the ciearance 1f 1mplementat1on of any y | -:j.

of the above condmons is not satlsfactory

12. The Authority reserves the right to stxpulate addltlonal condmons'.lf found:necessary :

The Company in a time-bound manner shail 1mplement these _'ond1t10ns

13. The Regional Office of the MOEF&CC Mimstxy shall momtor comphance of the_'-'. o

stipulated conditions.. The project’ authontles should extend full cooperatmn to the_ . i
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_ofﬁcer (s) of the Regional Ofﬁce by furnishing the requisite data /

- mfonnatlonfmomtonng reports. e

14 The above condltlons shall be enforced 1nter~aha under the prowsxons of the Water
(Preventloﬂ &, Control of Poﬂutzon) Act 1974 the Air (Prevennon & Control of

e ;;_- Polhmon) Act . 1_98_1 the Env1ronment (Protecnon) Act, 1986 Hazardous and Other
Wasteél.(Manage.rnent and Transboundary Movement) Rules 201 6 and the Pubhc

Llabﬂlty Insurance Act 1991 ong with the am dments and Rules and any other

H gh Sourts and any other

vil ‘Aviation
on) Act, 1972, State
hority, other statutory

al e obt:éiined by projeéct proponent

- -_frorn the concerned competen authont1es. f

5. :__The SEIAA reserves ’che nght to add add1t10nal safeguard measures subsequently, if

o _. _'nOn-comphance':of any of the EC condlt:tons is found and to take action, including

'revokmg of thls Envuomnental Clearance as the case may be.

6. CA 'proper record showmg comphance of alI the condltmns of Environmental Clearance

: :': ls]_ma-l}_:be _mamtgmedfaud I_na_de -'aval__labl_e at ra_Il the times.
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7. The enwronmentai statement for each ﬁnanc:lal year endmg'3lst March 1:1 Form»V as_ _. - | ] I_
is mandated to be submltted by the prcg ect proponent to the concemed State Pollunon' i o
Control Board as prescnbcd under the. Env:romnent (Protcctzon) Rulcs 1986 as . - S

amended subsequenﬂy, _shaII also be put on the we‘osﬂc of the company The status of e

compliance of envxronmental clearance condmons and shall ; lso b sent to the Reglonal"' : ﬁ;_'___';:' e

periodically. It shall’ 31multaneously be sent to thc Regionai Ofﬁce of MoEF"fChennal, o
the respective Zonal Office of CPCB, Bengaluru and thc TNPCB,:_ The cntcna:pollutant ': o : _

levels namely; PMio, PMzs, SOz, NOx (amblent 1evelst'a :well as stack emlssmns) or:; L

critical sectoral parameters, 1nd1cated for the pro_]ect shall be momtored
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i 15 The SEIAA TN may cancel the Envn'onmental Clearance granted to this project under
_ -.-.;'.:'_-the prowsmns of EIA Notzﬁcatlon, 2006 if, at any stage of the validity of this

S -_envxromnental clearance 1f 1t is found or 1f it comes to the knowledge of this SEIAA,

TN that the pro_;ect proponent has dehberately concealed and/or subm;tted false or

: ._.':'mzsleadmg mformatlon or madequate data for obtammg the Env1ronmental Clearance.
i 1 6. _The Env:tronmental Clearance_ does not nnpiy that the other statutory/ administrative

ncemed authorltles. Such authorities

= ¢l clearances shall be granted

decisions mdependenﬂy of

ulate any further

ration of the local bio

| _::_"'23 The pmJect ac

: diverSIty - o
_”24 The pro_]ect actlwty' should not. mpact.the water bod1es A detalled inventory of the

i water ’ooches and forest shoul __be evaluated and fact reported to the Forest Department

&_PWD for momtonng

_ g .'_-25 AH the assessed ﬂora & fauna should be conserved and protected.
o : :. 2 6 The prop onent should stnctly comply w1th Tamﬂ Nadu Govemment Order (Ms) No.84
Envxronment and forests (EC 2) Depa:rtment dated 25 06 2018 regarding ban on one




time use and throwaway plastlcs u‘respectlve of thlckness w1th effect from' 01 01 2019

under Environment (Protectlon) Act 1986.:

27. Necessary perrmssxon shali be obtalned from the competent authonty for the drawl /
outsourcing of fresh water before obtalmng consent from"TNP"TB e | G &
28. The proponent shall appomt an Envn'onmental Engmeer Wﬂh necessary' quahﬁcauon
for the operation and mamtenance of STP (Sewage Treatment Plant) and GWTP (gl"ey_:_ .
water Treatment Pla:nt) o ' L
29. The Proponent sha
30. All the _nnttgat

ood mansgement,

. A copy of t 0 the Local Body 3 SR

The clearance'letfer f the Proponent.

4. The approval of the competent'auth‘ shall be: obtalned for st:'uctural safety of the v

buildings during earthquake, adequacy of ﬁreﬁghtmg equzpments, etc as per Natlonal-- :_ - -: G

Building Code Includlng protectlon measures i from_ hghtnmg etc before 5 TR

commencement of the work R _ S i _
5. All required sanitary and hyglemc measures for the Workers should be in plaee before S
starting construction activities and they have to ‘oe mamtamed tbroughout the'__ S

construction phase.
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:6;_1:-:_9681gn of bulld;mgs should be 111 confortmty with the Seismic Zone Classifications.

o 7 The _-onstructmn of the strucmres should be undertaken as per the plans approved by

g '___-the concemed local authont;es/local adm;mstratmn.

= : 8 No construction actmty of a:ny kmd shall be taken up in the OSR area.

S ] '-...:COHSCnt of the local body concerncd shouid be obtamed for usmg the treated sewage in

i .:_'*':the OSR area -for 'gardemng puzpose. The quahty of trcated sewage shall satisfy the

. ";bathmg quahty pres’ nbe“ by th .

i 10 The helght and cover -écoidance with the existing

- : 14A Fll'St kent'ia:'e construction

replanted :
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18. During the construction and operatxon phase the e should benodxsturbance to the L

aquatic eco-system within and outszde the axea L : i
19. The Provisions of Forest eonservation Aet 1980 Wﬂd Llfe Protectlon Act : _972 & BIO

diversity Act 2002 should not be vxoiated
20. There should be Firefi ghtlng plan and all requn‘ed safe: _ plan

21. Regular fire drills should be held to create awareness ainong owners/ Te
Part - C - Specific Condmons ha

te of commissioning

private tanke;

if) Provision shall be made g labour Wlthm the & s1te thh all necessary'-'_'f':' S

mfrastructures and fac1ht1es such as fuel for cookxﬁg, mobﬂe toﬂets, mobﬂe._ :
STP, safe dnnklng water, medlcai health care creche etc The housmg may be B ._3-1. .. ' | '
in the form of temporary structures to be removed after the completmn of the :- o

pro;ect

construction workers at the 31te The treatment and dlsposal of Waste water shall_'__
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be through dzspersron n:ench after treatment through septlc tank. The MSW

' generated shall be dlsposed through Local Body and the identified dumpsite

E only

}V) Water demand durmg constructmn should be reduced by use of pre-mixed

:concrete cunng ag ' and other ’oest practlces prevalent

v) letures for showers,: tmlet_ﬂushmg and dnnlﬂng water should be of low flow

tored for use

5;precaut10n for general safety and health aspects of the peoplc The construction

.and demohtmn waste shall be managed as per Const‘rucﬁon & Demolition

Z.:'Wa,ste Managemeht Rules, 2016 : B
" ;Construcnon spoﬂs mcludmg bltummous matenals and ‘other hazardous

'matenals must not _be allowed to contammate watercourses The dump sites for
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such materials must be seoured so that they should not leach into the adjacent

7. Diesel Generator sets. Rk X : i - - :
1) Low Sulphur Dlesel shall be used for operatmg dlesei generator sets to be used:_'__' Lo

durmg constructlon phase The a1r and nmse emlssmn 'hall conform to. the:-:_'-z-_r e

standards prescnbed inthe Rules under the Env i : :onment (Protectlon) Act 1986 RN R

and the Rules framed
if) The diesel 1

hall .:.e_stored in baITeIs._--._;-:-’_'-_-.f::_- |
-h1ef Contro]ler of : S

v ‘iéfﬁé?ff?gﬁiaﬁvéﬂ}

iv) The bulldlngs should __stance between.: them to aHow fl‘ee"':.:f_“f_" S

movement of fresh air and passage of natural llght

andven‘t:tlahon__:
v) The project Proponent should ensure that adequate All' Poliutlon COntrol

measures shall be prowded from buses and other Velucles, Whlch Wlll be S

entermg the bus termmal Fuither water sprmk'll_:__g System Shall be 'prov1 ded .

and same shall be used at regular mterval to control th_ : dust emlsswn w1th1n the : .;'-;": i

project site.
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,st {
9 Bmldmg materlal
1) Fly-ash blocks should be uscd as buﬂdmg material in the construction as per the

pr0v131on of Fly ash Notlficatlon of September 1999 and amended as on 27th
. August 2003 and No’aﬁcatlon No. 5.0.2807 (B) dated: 03.11.2000.

"3 11) Ready—mxx concretc shall aione be used in bmldlng construcnon and necessary

i cube—tests should be conducted to ascertam the1r quahty
-._r..nl) Use of glass shall be educed up to 40% to reduce the electmcﬁ}’ consumption

lity d_ouble glass with special

~10.5torm

of

systérﬁ or fully solar

'__A report on the en_ on measures conformmg to energy

: "f__-:'conservation norms prescnbed by the Bureau of Energy Efﬁcmncy shall be

:-;:_prepared' in :rporatmg detalls about bulldmg matenals & technology, R&U
: I_ factors etc and submltted to the SEIAA in three month’s time.
_1) Energy conservatmn measures hke mstallatmn of CFLs/TFLs for lighting the

”.areas outsuie thc bu1ldmg should be mtegral pat’c of the pro;ect design and

. shouidbempiacebefore .:pfbj ect c'o_mm'issionjng. :




12. Fire Safety:

i) Adequate ﬁre protectron equlpments and resoue arrangements should be made A

as per the prescrrbed standards

ii) Proper and free approach road for ﬁre*ﬁghtmg vehrcles upto '-the buildmgs and :

for rescue oPeratrons n the event of emergency shail be made =

13. Green Belt Development . . :
i) The Project Proponen.tlshall ant-tree specre 1thlarge potentlalforcarbon o

capture int

itreatment Plant._'. o o)

iv) The pro;ect proponent

treatment plant and Eﬂluent treatment plant ro achre e the standards presonbed AR
bytheCPCB :.. e . |

v) The proJeCt prop onent has to ensure the COmplete 'Tec}’dmg of treated Sewage ':_1.: _. i
&Effluent Water after achrevrng thc standards prescnbed by the CPCB IR TR LY
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4.3

v1) The pro_lect proponent has to provide separate standby D.G set for the
STP/GWTP __or fhe contmuous operatlon of the STP/GWTP in case of power

15 Ram Water Harvestmg

1) The propon nt' shaﬂ e nsure that roof rain water coﬂected from the covered roof

o of the buﬁdmgs, c‘tc shall be harvestcd s0 as to ensure the maximum

onstructmg adequate sumps so that

dicines and

nice in a month

S __'from reszden _
4. The buﬂdmg shoul

_ s'of surroundings and should
il -_':_'.prov1de enough clcan air spac |

= .5_;"-":Solar energy savmg shall be 1ncreased to atleastl()% of total energy ut1hzatzon
I__::"-:-.'The PI‘O_}BCt proponcnt has to spend thc CER as comm1tted in the afﬁdawt The above
act1V1ty shall be camed out before obtammg CTO from TNPCB

] The EMP cost-sha.l | _be' dep031ted ina natxonahzed bank by opemng sepa;rate account

o ___.;-_'and thé head Wise expense_ _statement shall be subrmtted to TNPCB Wlth a copy to
' -'_3._-_SEIAA annualiy o

| SINTNINFRA2515722/2024
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8. The EMP cost shall be prmted in the Brochure / Pamphlet for the preparatlon of the sale_- _ - _
of the property and should also mention. the component 1nvolved

9. The Project proponent shall get due pemnsszon ﬁ'om the _:wetland Authorxty before the.;:_ o

commencement of the work, if apphca‘ole

10. The Project proPonent should dnscuss w1th the wet land Authonty, Tarml Nadu Forest_ : 3e
Department, PWD and support lake restoratlon cum 1mprovement, awareness and‘_:-" S

conservation programs .

11. The project activitie 1d -: de stfuctures

contemplated to*_-'

mmumcated to_'. S

d and ---regé@?ﬂ Eﬁ:_reéﬁlaflyfin' i

17. Treated efﬂuent emanatmg from STP shall be recycled / reused to'.the max;,mum extent :' Sl

possible.. The treated sewage shall conform to the norms and standards for bathmg S

quality Taid down by CPCB nrespeetlve of any use :'Necessary measur ' should be G

made to mitigate the odour and mosqmto problem from STP'

18. The Proponent shall operate STP contmuously by prov1dmg stand by DG set m case of S

power failure.
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_ 19 It is the sole resp01151b111ty of the proponent that the treated sewage water disposed for
green belt development/ avenue plantanon should not pollute the soil/ ground water/

adjacent canais/ lakcs/ ponds etc

20 Adequate measures should be takcn to prevent odour emanating from solid waste
processmg plant and STP o :
o 21 The e Waste generated should be coilected and disposed to a nearby authorized e-

Wastc centre as per E— waste (Man &:Handhng) ‘Rules 2016 as amended.

S -.___22 D1ese1 power ehet power during operation

vder the Environment

al to the height

lic. Adequate harvesting

rity to avoid mercury

o contammatzon

- : ;ﬁ._-_ '_528 Fallure to cornply w:th a:ny cf the COﬂdlthIlS mentioned above may result in withdrawal

of thlS clearance and attract actlon under the provisions of the Environment (Protecnon)

Act 1986
Sighature

L '...':.":_'29 Thc Env1ronmc11tal Clearancc 1s 1ssued based on the documents furnish{
: Digitally Signed

:'3'_ propcnent In case any documents found to ‘be incorrednottier ideretaty _
Envn’onmcntai Clearance 1ssued to the pro;cct will be d Etd Y04/ 2605k
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: BEFORE THE HON’BLE NATIONAL[ G
-  GREEN TRIBUNAL
SOUTHERN ZONE AT CHENNAI

Orlgma} Apphcation No 53 of2025 i

G MOHANA PRIYA

" DJo. Gopmath Aged about 29 years | _;f;f.:' |

* 'N-4, Bajanai Koil Street
: Gurupatham Nagar
Varadharaja apuram,
Kanchepuram, =~
'_Tamﬂ Nadu—60(}044 & Ors

: '.The Chalrman

Apphcants:-_

~Tamil Nadu Pollution Control Board -

~"No. 75, Mount Salai, |
- Gumdy, Chennai 600 032 & Ors

Respondents : 5

. REPORT FILED ON. BEHALF OF THE
- SECOND RESPONDENT: TAMIL NADU v

POLLUTION CONTROL BOARD

._:f -Advocate for Respondent TNPCB
~Thiru. Sai Sathya J:th o
; -Advocate, Chennal __

DaofHearngiziians




